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•' CCPAIOof2003 
(Arising  out of OA 583 of 1996) 

O8.1O2OO5 
Shh M.P. Dit, counsel for the apphcant. 
SM M.N.. .Paat, counsel forthe responden.. 

Heard learned," counsel for the.partieS.. It is 

submitte by the., learned counsel for the applicant that the 

contempt proceedings  in this CQPA.has. siflce been sted by ' 

the. Honbie Patna High .. Court1. he does not likø: to press 

her proceedings in .s.case, He, hever1  seeks liberty •  

to'.'. take 'lega1 cxirse" available after . the" decision of the 

Honbie' High Curt. . He Is free ,. tD dQ so If peitt.  by Ole .  

law. 

2. 	An view of" the' above position, this CCPA stands 

disposed of  and nohcesdischarged accordingly. 
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